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THE EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Vice-Chairman, Sir, I beg to move:

“That the Bill further to amend
the Employment of Children Act,
1938, be taken into consideration.”

As the hon. Memberg will sc2 from
the Statement of Objects and Reasons
as well as the clauseg of the Bill, the
Bil] is an eminently non-controversial
measure meant to increase the area of
protection extended to children who
seek employment. I do not, there-
fore, want to take the time of the
House to make a long speech to ex-
plain the objects or provisions of the
Bill. .

In the last three or four decades,
several laws have been enacted to
regulate the employment of children.
The Employment of Children Act,
which this Bil] seeks to amend, was
enacted exactly 40 years ago in 1938,
The purpose of the Act wag to prohi-
bit the employment of children in
certain occupations which were re-
garded as particularly harmful or
hazardous for children. The Employ-
ment of Children Act of 1938, there-
fore, prohibited the employment of
children in occupations connected
with the transport of passengers,
goods or mail and with the port
authority within the limits of any
port. Several other Acts like the
Factories Act, the ghops and Estab-
lishment Act, the Plantations Labour
Act, the Motor Transport Workers
Act etc. specify a minimum age for
the employment of children, and pro-

vide for the regulation of the
conditions of work that affect
children. In spite of many of
these regulatory provisions, the

number of children working for a
living according to the censug of 1971
is as high as 10.7 million.

The Report of the Working Group
on Employment of Children that the
Department of Social Welfare of the
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Government of India set up went
into the various aspects of the prob-
lems of child labour, and suggested
that the prohibition of employment
of children should be extended to all
hazardous occupations, and the mini-
mum age of employment of children
should be at least 14 years, under all
the Acts. This would mean that the
lower minimum age specified in Acts
like the Plantations Labour Act and
the Shops and Establishments Acts
will have to be raised.
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At present, children are employed
in large numbers mainly in rural
areas, domestic service, shops and
establishments and small and un-
organised industries. According +to
the 1971 census, nearly 87 per cent of
the total child labour in the country
is in the rural areas, in agricultural
work and in plantations and fish and
live-stock tending. Children are also
employed in large numbers in cottage
industries, like match-manufacture,
bangle-making, carpet-weaving,
cashew-processing, bidi-making, hand-
loom and powerloom units.

We are aware that the Bill that we
are now introducing does not deal
with all aspects of the problem. The
limited object of this Bill is to prohi-
bit the employment of children in
some categories of employment not
covered by the parent Act. The Bill
seeks to prohibit the employment of
children in certain additional occu-
pations under the railways namely,
construction work, catering services,
track and line work and clearing and
picking of ash pits and cinder.

The proposal amendmentg also pro-
vide for legal action against employ-
ergs for the non-display of notice of
certain particulars relating to child
employment. The amendments em-
power the competent authority to
make rules, and alsp provide for the
laying of these rules before the Par-
liament.

Since child labour is drawn from
the vulnerable apg socially disabled
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sections of our population, the amend-
ments that the Bill proposes will add
to the protection enjoyed by children
of the poorer sections. The provi-
sions of this Bill are modest and
affect only some of the occupations in
which child labour is being employed
today. Even so, the passage of the
Bill will have wide-ranging effects
and will affect the practices and
arrangements in quite a few employ-
ments. The success of the amend-
ments will, therefore, largely depend
on the success we achieve in rousing
public conscience, and in educating
the employers, local officials and
workers themselves, on the need to
extend increased protection to child-
ren and to ensure that children are
not exposed to hazards and unhealthy
and unwholesome conditions of work.
The Central Board of Workers Edu-
cation and the National Labour In-
stitute no doubt have to play their
part in this campaign of education.
So do trade unions and all other
organisations interested in the wel-
fare of the working class. We
have to work for the day when
ehildren of tender age will no longer
have to seek employment, when
socia] conditions and social consci-
ence will save our children from the
need to look for employment before
they have cume of age and acquired
the skills necessary for gainful em-
ployment in healthy and safe condi-
tions.

Sir, I move that the Bill be taken
into consideration.

The question was proposed.

st &eT Arg TR (ST WAW ) ¢
[IETNT  ITTYTETT  AZIET, AT
gar wieT § W faegy grargAe
famr w foar & ow faw & U agF
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o & i # ag wgar g g 5
T qmy W A N A feyfa &
ST FUT HTT AN AT T T
Farg T AEl AFR Toy § av fae
Feat & °T 19 F 909 GrA-T @ v
R AEY 8, ¥ 39 991 F fuyg
TTHTT FO T ~ S A1HwT aT s
qifafzFa qra< FT F1$ FET AT ET
g7 FMT a3y wifaare § aga
Fa §ATHT 7 TF IQ FTAA B T7AAT
F gFra TE faAdr a7 aF 98 FOA
HAAT ®T I AG FATE 1 XH
o & ®y owar F HAw ®
Fq7 Faw, i@ faarg F fq0q
§ #1947 ITY, WIRET QFE FATAT AR
At azq g FT A, ACFT X a8

STAAT ATEAT F FAT IA GTHIE ANA
grgrg? ¥ gAmar g gt guaT
FTT07 48 § FF 99 aF g ¥ a9
qifqiere faerame @l ol 99 a5
foredT F1AT F1 SFRARE A7 AL G HL
FFAY | ATy 3@ foel F AT 21
ZwIe @EF YW E ST 14-15 ag
BFw S FE 1 oww gr oA
¥agt an f5# gaaqr fagd &
gRpTt & afcardl ¥ g a<g ¥ 958 I
T AFQ R g AR AW A
dury ax @t @ral ey O § R
wi-ATT F qTE A g4l w1 g fagry
F suaeqr §, T 4%AL FI A HAA
FFTT AT FAATR 1 THE8-10
qra F gL T TG A FE AR FQ
¥ ar @ S TCER AT AT IR |
T dg HT9 T4t (e at Ry e
Fwm w81 BIC Gl §{ Frw TG
fyerr v et @3 F 9C W T
Ty gt WY @ wgr faer a frel
e Hoar e A 7@ R
o ¥ ww feelt F & awy W
qeaTa] g 9% 4@ gt faeg A
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T & Tifgy, o ugw fagd frar
AT STy WL F qAGF ATT FTH FT
®WE | AT IFIW F AAL IT
gra 31 fedwae, 1977 % 10
fafaas gagrearas 93 fag & §
st Wrezs § 1 TR FAT AW H
I E 1 AT IA qE F I=A A
qg FE1 AT fw I9HY greaAranz faadt
=ifgg ot & gawar g FF Ia=T denr
roF FOT grir ) gfagm § faar
gar & B gw waaady faer &1,
14 T FT I TF AIAIXH FFAGY
faerr 3@, AfsaFAT R Afaam ¥ 3w
FAT N AN FIW AT Qiffere
faor qraz @i ?  FATIRIAFFR
F qg  qfafess fFa-qat & fr
dfqars Y qrIEl & oG wR )
ARINT  IIIATETT  AZIRT, gR
AT FT 917 FQ &, e qear
F W Fqrerarr & fRar § awq
I51T, s A qroa fasafedy ¥ graey
¥ FIq Iarq, A T ghewal &
FAT & grgg T FI9 93,
afgarat & Femor & grEeyg §
FIA YIS, T QI AfaEr #r
WA T FIF ITAA WL FT
W § 1 78 g faed TromgEe
% qUE A8 A1 facFA AwTET
Fqr &t wew & oW @
HIIIOTR] JIGWTEAT WA, 39 W
F axe g gaEl & 99 aw
BT TEl 3¢ qET A9 A% W qAQ@
FAT F AN ¥ FE wEITT TG
BUT | SAHATERT WG, & AgT
waar § 5 gw awiEER & 9@
FAE | T TR FE FH A
F, § g T a5 FgAr F@gar g
fFag Faw ox am R, IS
ITFFRAFL qg 3T qed 7 AT
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1499 Y 9 & a9 go=1 &7 wfqaw
93¢ FT SATET FT TATT FL | IF
T & g1 887 71 fean e &
o # 6 14 a9 F A F @y
geat %1, 93r &I, fyad 9w
AT # AEAT AE @, IO A
FFTIT ALY §, WA HV A TEAT AEY B,
FAR A AT FT FHERERY A8
FI¥ FAT AT B 1 WX AT
e T@ TG FT T H w90 3feqw
Weat & qT Ag IW F AT W
q@AT FEA W, A F AT H OF
T TETA ATET HT GAT Fried HT
TAIF Tg AIWUTEWT | A § TrewA
fedegue, ag @an Wi &1 I
grm ) afer g & aw qifafe
w7 fag qax 7@l & 1 st fasdy
g@w 7w 58 0 @R I
FHI 1 At AG @ AT & | I
FWE &1 TATF TGN @ THAT g |
for afdy Sifedi & s fegmm™
arwr gfaw, & oF wiweer 2w &
w7 ¥ ORTE, 39 7197 B 9 T

g Far FEAr g |

HEONT  IqANIEAE AgRg, ¥
IERIE WE 91, AL H@ AT *
AT § FgAT AMEATE [F AT AR AAF
AT FTA1 & AT FIS FIAT T T
F o9 2 O UF guIEEl aW
g AT gH AR F T qod A
qHITET FTET & ) HENT STqHTEas
#EET, A ST 3@ AW H 9T TER &
A g | AT TR T 9@ FT AW
Folt f forgeam & ol 1T & a==t
& fAQ U T F THA G, TF TR A
fFaTd g, UF T & WeATTH G,
TF qG & 4T EWT | ATTHIRTL
T T FT TATT FL a9 a1 9 18y
qfeade ar aqr=rareY of v T = %Y 1 FEr
Siecig ’

232



9

233 Employment oj-‘

STGNTENE HEIY, TW AW FT 90
wfaere st & @991 § 9gq & fou an
Wt F A &, SART HAT THIL A
frad &, 573 oo e & =/ O§,
FET T THC FY foverr sraear §
T §AT TTE AFT, G2 AF AR 3T
AT W F 90 WiTAF TN WA F THAL
Fogd & 1 379X & fAw  wew
frad, S98 #waw weTes, s fag
HAT TFX & 2199 § | SIAWTEHE

HZIET, T HT T § FAT I3 FL T
wfafadfadt &1 36 & =t &
a—vﬁ%wﬁ%ﬁqmmﬁﬁ-ﬂw
&, T T F qLAF §, SR FA6-

w9 foreer 5o § 1 STETERE W,
TN TGAF, ATUOEY, Ferrar ar faee
F W J g F g F AU
FTAE A g, agf F1 feara o g,
agT F WIS AAT §, gl qr7 ad+
e §, agT FT TEH-HET AW §, Agh A
agré frars 7T & 1 WA W THR
F et F /W A g T\ AR
@1 @ g & fug, faeen
T ovu & fog, &RTEm, # T &
fore, sorra & F991 & agq & fAu §
AT af=a THR F Sl 1 FaE T ™
wew § § 9% 3, gage A fower
F T forad TeH! 9 AT 9 g
T @9 glaT g | Alel § 95% 9 &,
FRATTRAEARFET T Tz T g & |
g% oy wem e & gaat oew
REEYT 8, I HAT AR TAH § 1 @Y
%ﬁgﬁﬁmamn@mm%ﬁ
&, TSI T AT AT §, THISEATE FT ATH
AT &, aRfEar T AW A g, -
TQT FT AW AT g, o g AT a9
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FIfA F T9 9, FTAAETA ATAAT FY
9y Ff F AT R S @ E, 99
TR A G1 §FT & & g1, T THIL
F1 Rt g, Tt TR & Hema g, aiw
THTY & ANSTHT BT, TI NHTC F) syaedy
&Y, 1 AT T g FY AT § S -
ATET GATSTATE T LTI FHITATE K ¥
AN IR G ! AT AF AW F
gedi & wiaew & fmfor & fore a0 19
0 qF AQl G997 TATE ! GTESqEEr
qast ¥ fam wrm %11, 59 Fme
AT TY G TII AT AT R
TG WoF ¥ givarey afega ) sraeywar

g
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IO SUYWTERRT HgEd,  SY
o qg AT qEr g faeg
THATIRE OFE, 4T U9 IHT qg &7
TR § I o o § ae-fag w
UF TOAT ) 39 qSF A 90 wiaww
aro-faarg ar AT St wE 1 AR Ew A
TS qAT SEY o ST ¥ 99 @
IMAFA 9 T wAOT &Y w6,
afeT o0 Y AR IR & W |
gt 9T WY g1 A g S
FAA TS &, T FEA F 0B A NE
Qifafewa fao 9@R &, 7 9% O #15
X QAT AT TAAT T AT §, T 39
B F1% 77 3w F fauio &7 gu=r &
FAAT G AV Sqm FT AT AGT &,
TR FIE IEE FE 1 9T qey a5y
FET R, W TEF faegw w0 oW
& FY Afrt & T I RS
Frach a1 w7 & ) o gfvandy Hfae
F1 frslo g 3w & Jaml ¥ e,
are Afrmy oifesdt & @ifs @ &,
g Few-Fadey, I8 Fd 4 9T @9
gH R T 8, 91g e THAIES
FqAqRE FT G Y, arr ANfat w5y
IAT FTF QAW A HyEIET F G
F R oot & o A S=9 &
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[sTt ®eq A1 UA]

93 GRS & § T/ FHTH g1
fFar T <@T & 1 39 UL & O AR
femm agt & ug feomdm @GR §

This is a directionless and rudderless
Government.

39 g4 &y @15 frar W@ oW
FF & g @7 wrgw fafwet §
R 11 w1zw fafaeet 399 ary swfigare
& 1 digg wmew fafeex s@ar @R
T agarg @ afFr AR dw
offaer w7 & | oo g & §
Al F grrg ¥ AAT-HAT  FRIA
g, 7ar ag A § 7 W @ fenww

fafrex wR fF
The industrial policy of Jawaharlal
Nehru was the best policy.

3G W FT YATE g Her ¥g fo—

Nehru's policy was the worst policy
for India. -

1 g Koy g g a@R
F Al AT THTA I, T g
¥1 3 ® AT Ao o NfwT g gd
o e w faveay it ooy a Mifga
AL, fog @R AT A fRw Ny
T TF AN9T T4 g3 gy, faq g
F W TF FIAT GF FET DA FT
srafasaral #1 a7 78t fear &), g
LHRI A AfFqas afady £ Tgor T
&1 7€ 3, forg g & #15 Aifq T 8,
ag TAA G FTAT A fAAT AR
fagral &t FhHE 2 | 79 a@R
F1 faet 227 gor &, ST FHR FT &
T gAT §, FAIT I ¥ faame g2
g &, a1 AT F a1y 1S Nfefera
fa 78 &) 99ar @R frade ok
STWMEA NN FT AT & | AZ AW F
IF TF HYM TS & A § W
TR I G AL ot F7 A goT g !

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN  (SHRI

ARVIND GANESH XULKARNI):
Will the hon. Member give some ob-
servations on the Bill

MEFE AL - #F w7 & a
a7 faeg 7 - Wi @I v
g M IR AFIATTRTIFIS  ATawqFaqr
g Foagar gt § TR gw &
arE F 15 Difefawa far @ & 1 sw A
H aral qe § | gTHEIC T TN FY §
fF g Fraaay TARIT F0 | G
FgaT & o frgea™ & 1499 3 a=a1 Y
TH FETE Y TR 2 | WAy §fa-
YT FT FGT @1 @1 TR AT dfagra
Fr g § AT P g | g TET
fergear & g==t & wiasq ¥ F13 o
Tl @ § 1 a8 9@ gwm ¥
Tl & argl, FAST F=a1 F] foqq® qi-
qT Y VS FY SqqedT 7G) 3, ITH TRl
e F)Y g9 Brg ) 3 1 A9ER §
wraTe & fau ) fegeam F 0%
T WIBAT g9 AT wOeAr faeer §
T § frel grew § 79 F7 F fag,
et Y Rasy ¥ w7 FA & for, foey
F @q ¥ & F fro, By £ G
T * o, By v ma 7w & g,
fret &F aF8 wu & fau 1 sw A
FrAsiasa AqgLE 1 q T T
7 ¥ AFQ F@r =gy § 7 w-
IO A T F oA T T FY
FA FEAT IIAT & | § 30 a&FR &
agA g, ARy FT @RI aRi T fr d
o fear Wen ¥ = -g77 &1 FH
7% HT & IHHT ANTOT FL o AT
3GTE &Y GEHTL I F ATH QAT FLAT §
fF 14 ¥ w9 397 & g==1 ¥ fog gfaam
faerr 9, 75 9@ A, W AT B}
TEEAT FIAT § | ATCYE TGTAE TH
qifafews faat & g a8 G 0 &Y
2w &7 T ¥ ww s qfEdT
fear & aew Fomwir |

[}
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TETT SUATTERST WeIEw, T
faa1g ®1 T § a7 gRETC G Y,
TS TG FT OFA F I GG T G,
faesa wremade 1 fomr fgegeatT &t
aifaes feafq & er g & w9 qw
fergeam =t wfas fg § saww 1w
afraet afaas F%4 &1 w17 737 et
AT, O T fergeam § ST wraey
YT Ay %0 Pooar g7 7 frar
wrar 9 g% fggemT q 100 §
F9 51X 1000 & SArar Arwedi A
g1 w7 fvar sre AdY fr smar, a¥as

- feg & g=91 & gmer ¥ w1 W

i a0 74 Y I AT g7 TER

it fawr it § T A e A
B FET O TR oy TR A A

gr wTuY | ferge & 4050 FRIT
At A F N E 1 o frgeam Y
A § g9 AT FT ST qaeT
AT A &, FUT 99 F a=9] HT UATT
BT OFTFRTE ! zafam wEoy
IUANTEA g, 39 FT wqrigw forgdr
% gfrarst aarsErt afEdT ) Jraw-
a g ) 99 a5 fggem N wfas
foa r & wifaerdr afcad &1 a8 andi
qq 9% gH Iq T & wreas § ;W@ F
T T TRAHE g1 § O 787 Gt |
gafae & w4 agtew & ag wder FET
for A 7 s fq § afrandy afead
FT HT {9 ¥ 3 o) qum-ag 1w
FY AT FL JAT gq FAY EAEAT FT
FHA § AR A F Y 79w TR F A
&, AUF TH & FTo &, IR ST
T AT  FT GHAT T AT -
WIET GHIST FY AT F7 SIGUT FH<, AT
EH TET SfY & g Y QIR FIA TAA
Il &, mﬁwﬁ%g‘@? ] ggran

g e 5 fauior #3 g8 @ifs wka

w7 FTe dafa W gE o aqg r as |

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Thank you, thank you.

[ 25 JULY 1978 ]
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THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):

This speech mav be considered to be

one for all the Bills.
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SHRI MANUBHAI PATEL (Guja-
rat): This same speech may be re-
peated for all the future Bills.

SHRIMATI LEELA DAMODARA
MENON (Kerala): I feel that it is a
very necessary piece of legislation
but at the same time I do feel that it
is very inadequate, When the hon.
Minister was introducing this Bill
and said that it was to expand the
scope of protection given to the
children, I thought that probably he
was reminded of the International
Year for the Child next year and that
this was his humble contribution to
the welfare of the children, Sir, I
would like to point out that we will
not be satisfied with this small merecy
for the International Year of the
Child next year,

As hag already been stated, thig Act
has been amended twice and this is
the third time that this House is
amending this Act. There is a para-
dox: On the one hand, we are still
in the age of apprentices—and in the
medieval age—when things had not
improved for the children and when
the children were working under
appalling conditions. Sir, on the
other hand, modern science and tech-
nology has made vast changes. The
hon. Minister himself said that 87
per cent of the children are working
in the rural areas. But even in the
rural areas, in villages and farms
mechanised transport and other things
have come, so that work in the agri-
cultural sector has also, to some
extent, become hazardous. I have
seen children on top of mowers and
other mechanical equipment in the
fields. Also some of them have been
handling very hazardous pesticides.
Now in the ag:icultural sector, these
are areas where special protection is
needed for children and nobody is
bothering about these things. Child-
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ren handle tractors and mowers, with-
out any reference to their age. Sir,
it is a well-known fact that in spite
of thig legislation, the provisions of
the Act are not complied with. The
ILO survey shows the magnitude of
the problems of child labour.

Thousands of small industrial con-
cerns and other concerns use the ser-
vices of young children without any
protection to them, whether this Act
is there or not. I am surprised to see
that the maximum number of child-
ren are working in Madhya Pradesh,
Uttar Pradesh, Bihar and Andhra
Pradesh. I do not know whether this
is because of the population. I do not
know the percentage of children
population-wise. But in Andhra
Pradesh when the Rege Committee
made a study of this problem, they
said that one of the black spots in
labour conditions was the illegal em-
ployment of children and that, too,
in unhealthy and unhygienic condi-
tions. Child labour has become the
bane of our society. Is this Act going
to prevent it in any way? On the
one hand, you have this schedule and
a number of industries which should
be considered a protected area and
where children are not allowed to
work and, on the other hand, you
also say that there is no way in which
the provisions of this Act could be
implemented.

Sir, we want to see our children
with laughing faces. We want to see
them laughing and beaming. We want
to see happy faces around. Now,

Sir, millions of our children are
working. According to your own
estimate, 10.9 million children are

working. And they are having a
childhood without being children,
without the happiness of being child-
ren. How do we deal with them? Do
they get enough food? Do they get
enough wages? Even in the protect-
ed areas, what is their conditions? In
plantations they get only half the
wages and their hours of work is
nobody’s business. I do not know
‘whether these figures themselves

[ RAJYA SABHA ]
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are correct because the statistics and
data have not been properly collected.
I am sure that if we take into account
all the children who are now work-
ing, it might be much more, probably
much more than we even envisage.
This figure of 10.3 million relates
probably to urban areas and the
areas surrounding the large industrial
units. But there are tens of thousands
who working elsewhere and nobody
cares for them. Now there is the
economic factor also. In the case of
many of these children, the parents
thamselves drive them out to feed
for themselves. Or may be there is
nobody to look after these children
and, therefore, they are forced tfo do
these things. How are we going to
face these socio-economic problems?
I know, the Labour Ministry may not
be able to deal with them, but there
must be some point of co-ordination.
All these enactments, these facilities
and the plan programmes should be
co-ordinated at some point so that
they form a whole picture and not
pieces of a jigsaw puzzle, The Na-
tional Labour Commission said that
the use of child labour in unorganised
industry is also very distressing.
Even there they have only a negative
approach. Children are now taken
even as bonded labour. Now, you
yourself had brought a Bill to put an
end to bonded labour. Do you know
that even now children are bought
and sold? Boys are sold for Rs. 70
and girls are sold for Rs. 50. Even
there, there is discrimination. AUl the
same, this is a very sad fact that child-
ren are sold and for child labour. And
nobody ig there to look after them. -
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There is another factor. We are
thinking of children below 12 years,
14 years. But thnere is another sec-
tion of children whose condition is
worse; there is another kind of child
labour. That is, children of 15 days,
20 days, are loaned to other people,
to men and women, so that they may
use them for begging. In that process
those infants are exposed to the sun,
the rain, the weather. They get
mutilated in that process. Yet, there
is no legal protection for them. Our
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ehild laws are so very vague. I would
like to remind the House, we are still
awaiting a comprehensive Children’s
Act. The present lawg are all very
vague. Our children are the most
exploited, the most misused, section
of the population. Jawaharlal Nehru
once said, I remember, that when the
nation moveg forward, it marcheg on
the feet of her children. No wonder,
we are todling like that. Because
our children cannot move forward in
a healthy manner, our nation also
cannot move forward. Then there is
the problem of non-hazardous occu-
pation. Even when children are per-
mitted to work in certain categories
of occupation, their working hours
and their working conditions, are not
regulated. Nobody botherg about the
conditiong in which these children
work, the number of hours these
children work daily, or the type of
inod they are fed. In some States in
schools children are given food. But
what is the quality of the food served
there? In some places there is not even
the provision for feeding school
children. Our children are employed
in hotels where they pick up every-
thing that is bad, that ijs discarded.
The children also become delinquent.
Then there are hundreds of industries
where children are employed without
any king of protection. There is the
weaving industry. I went to see one
of the handloom wunits. Over 300
women are working there. But 75 per
cent of them are young girls. They
are all so ill-fed. And their heads
are covered with layers of wisp of
cotton making them look much older
than they really are. In course of
time, naturally they look really old.
These are unprotected areas. Nobody
geems to be bothered aboul them,
then, take the railway stations and
running trains .

AN HON. MEMBER: The Railway
Minister hag come.

SHRIMATI LEELA DAMODARA
MENON: I am glad the Ra).lway Min-
ister ig here .

[ 25 JULY 1978 |
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PROF. MADHU DANDAVATE: In
anticipation of your comments I have
come here.

SHRIMATI LEELA DAMODARA
MENON. It is very Kkind of the
honourable Railway Minmster to be-

here now. There are certain legal
protections required for children
working on the railways, Every

Member of this House knows, every-
one must have seen, how small
chilaren jump in and out of running
trains in their attempt to sell things
for a livelihood. They are endanger-
ing their lives in that process. But
there is no protection against it. The
Railway Minister has got many laws
to protect his railway property, his
railway yards. Buti ig there any law
to protect the small children who are
found in such precarious conditions
on the railways? Is there any law to
keep them off the railway surround-
ings? This is a common sight in India.
It is not that the honourable Railway
Minister does not know it. I appeal
to him to see that necessary legal
measures are taken to protect these
children, to prevent these children
from coming anywhere near railways.
Of course, this practice may not be
prevented .by him completely. You
can prevent ten children, fifteen
children, but not millions of children,
unless we have the requisite social
conditions tp transform the liveg of
our children, to prevent them from
leaving their homes. It is true they
go out and risk their lives to earn a
mcsel of bread. Something, therefore,
should be done in this direction.

Then, look at the ports and docks.
A port ig a protected area. Yet, more
than a lakh of children are employed
there. They are employed in the
docks, in the ships. Nobody is
bothered about their working condi-
tions, their living conditions. We have
a national policy; we have a National
Roard. But these boards are con-
cerned more with nurSery schools.
These are, of course, necessary. But
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what about the wider aspect of child
welfare? Our children are dying inch
by inch, millions of them, in our
presence. Do we not have a res-
ponsibility to do something, to bring
about some far-reaching changes for
their welfare? I would appeal to the
Government to see that dynamic
changes are brought about. As yet
we have not passed the Children’s
Act. 1 do not know why. We have
also not been able to ratify the ILO
Convention. While we accept it as a
gesture that the year 1979 should be
celebrated as the Children’s Year, I
hope the honourable Minister will, at
least during this Children’s Year,
make a Dbeginning to bring about
fundamental changes for the welfare
of our children. One enactment here
and another enactment there
can all be scrapped and
instead of these we should
‘have a full and comprehensive child
welfare programme for this coun-
try so that our children will be
happy and delighted and they can
enjoy life, That is the only way we
can keep our children free from the
cares of life. Let "us not make
adults of our children before they are
even five or ten years of age. Let us
make them happy so that at least in
their adulthood they can look back
and remember their childhood with
pride and happiness,

5 P.M.
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SHRI LAKSHMANA MAHAPAT-
RO (Orissa): Sir, though I do not
oppose this Bill, at the same time 1
cannot refrain from saying that this
ig a fraud on the children in the
Internationa] Year for Children. I
am sure that after hearing me the
Labour Minister will agree that we
have never faileq to be hypocritical
in the past and now also we are being
hypocritical. You talk of employ-
ment of children. Two thmgs are
there. children and their employment.
My friend who spoke just before me
feels that this ig a step forward. Sir,
the law was made in 1938 when the
British were here. This is g3 concep-
tion not obtaining in this  country
alone. It ig a universal conception.
Child js being exploited everywhere.
Wherever it is permitteq it ig done.
But what do you see in"the socialist
countries? There is not a single so-
cialist country where there is child
labour or where there is exploitation.
It cannot be because it all depends on
the socic-economic set-up that you
have or the economic policy that you
follow which necessitates the child
becoming so bad and so ugly looking
or shabby as Shrimati Leela Damo-
darg Menon described or the child
being explcited by being employed
here and there. The employer is
sought to be punished and you also
want to regulate the employment of
children by the different legislations
that you have made. There have been
amendments to the Employment of
Children Act many a time. When it
wag originally introduced, iy wag felt
that a child below 12 years should not
be employed. Later on, it became 14
years. Then it became 15 years. In
this way, the age of the child has
Feen raised. The feeling of those
people whg sought to frame this
particular law was that the children
below a particular age should not be
employed. What was the driving
force for this? For that, T will take
you to the Statement of Objects and
Reasong that was appended to the
Bill that was introduced in that year
for making this law of 1938. I wil!
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do that a little later. Sir, the year
1938 was somethisg different. The
British were ruling us. But this con-
sideration was no doubt there. They
also felt that the child should not be
employed everywhere. Where the
hazardg were great the children should
not be empioyed. It was to be seen that
the children do not get there.
But they never bothered about the

exploitation of children. But, Wwe
are bothered about expolitation
also. We fee] that if a law is so

made that it prevents the exploita-
tion of children or the child labour is
not exploited, then we can call it a
progressive law and we will all be
for it. But unfortunatey thig parti-
cuiar piece of legislation does not do
that. The little thing that has been
done ig that you don’t allow the
children to be employeq in particular
aregs and if somebody employs or if
somebody does not put on notices for
employment you want to penalise
him in a particular way as other who
had earlier been required to do this
work and had not done it or had
violated it, had to be punished. This
Parlicular provisioa for penalty ig not
a very important thing. Of course, it
is not a bad thing. But this is not
such an important piece of legislation
that you can proclaim to the world.
As I said at the outset, Sir, it is a
fraud on the children of the country,
not only on the children, their parents
but also on the persons who are very
much concerned about child welfare
in this country, Sir, what is the
condition of the child in this country
today? Sir at the moment we have
a population which according to our
statitticians and demographers is
expected to rise up to 740 million by
1990-91. And at the moment we have
a population of children of about
250 million whom you have to cover
by this particular law, and who are
below 14 or 15 years of age. Out of
these 250 million, 180 million are
in the rural side and 43 million are
in the urban areas. Now, what is
the condition of these children, a
population of 250 million? Five lakhs
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cf children die due to diseases caus-
ed by malnutrition every year. An-
other 70 per cent belonging to the
poorer sections suffer from growth
retardation. At present, nearly 14
per cent of the children die before
they reach their second birthday. On
the whole, 75 per cent of the 250 mil-
hion children’s population can be
identified as not healthy. Now the
children’s hospitals and clinics are
flooded with children below  the
age of 5 who suffer from acute dis-
eases and infections. They suffer
from diarrohea, dysentry, -cholera
and typhoid and sometimes even
hepatitis. They also suffer from
polio, In spite of the fact that we have
been getting some anti-polio vaccine
and giving it to some children, yet
a large number of children specially
in the rural areas do not get it and,
therefore, they suffer from polio also.
Therefore, the real point is that to
get over from this particular condi-
tion of health of the children, we have
done nothing. As Shrimati Leela
Damodara Menon has been saying,
we have a national child policy and
we have also child welfare boards.
What have they been doing all these
years? That has also to be seen to
combat this sort of a situation. I am
talking of the physical health and not
the mental health. Mental health is
something about which we have said
m cur Constitution that we should pro-
vide education to the chily compulso-
rily up to the age of 14. But have
we done anything in this respect?
Every other Member who spoke on
this matter refferred to it. I did
so the other day when I was
speaking on the Adoption of the
Children BiIll. I said that it is
not a fancy for anybody to adopt 2
¢hild who is not having a good look,
whe ig illiterate and who hag not got a
body with all the limbs proportiona-
tely built up. Therefore Sir, some-
body will definitely go in for adopt-
ing a child if he is handsome, if hLe
ig of a particular family or what you
call khandani. From that family
some child can be taken in adoption
wut it is not in such children that we



253 Employment of

are interested. Our interests lay in
providing a home and g family to the
destitute, to the abandoned, to the
il-fed. If such children could be
adopted, then I would be the hap-
piest person on the earth. But such
a thing is not coming about be-
cause that is not so easy. Similarly,
here also, the mental health is a
later consideration. I am talking
about his bodily health and this is
the way in  which we have been
attending to the physical health of
the children. And, such children are
not only being not proverly fed but
they also have diseases of which they
die so early. It is in that context that I
quoted to you all that statistics.

As I told you, Sir, these Child
Welfare Boardg are there, the National
Board is there, the State Boards are
thcre. For some time very serious
considerations have been given to the
problems of children and very large
sums of money have been gpent on
very special programmes for children,
the under-privileged children. But
what has been the result? Most part
of this money has gone into the
pockets of middlemen. As the pro-
blem of bad health of children was
altributed to the absence of protein-
rich food for children, protein-rich
food wag sought to be produced in
abundance and the manufacturers
of the protein-rich  food cornered
the greatest percentage of that
money that wag spent on these
special programmeg for children. The
child did not get it. I shall point
out in this context{ two studies that
were carried out in the city of Delhi
by the young men of a Government
institution and by some otherg of the
vniversity. Sir, in the city of Delhi,
according to a study of young wor-
‘kers in Delhi, made by the Indian
Council of Child Welfare more than
25,000 children are employed in shops,
factories and  other establishments.
Sir, some of our friends here feel
thai this Bill, if made into a law,
will give some protection to these
children. But about the efficacy of
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thig Bill I have my greatest doubts
and it is because of that that I want
to point out certain things that were
liappening under the very nose of the
Union Government in the Union ter-
ritory of Delhi.

SHRI KALPNATH RAI:
21,000 such children.

There are

SHRI LAKSHMANA MAHAPATRO:
No. There are 25,000 gsuch children
who are being employed in shops,
factories and other establishments,
most of them between the ages of 7
and 14. What are their working
hours? They are 10 to 15 hourg a
day. What is the wage for them?
Hardly a rupee a day. And, how are
they treated? Mostly part-time, and
trerefore no security of service. How
are they being protected? We have
a Government which has been cal-
lous to such a situation in Delhj it-
sell, a Government which sees that
such a situation has been portrayed
in a report by a study group of
voung men of the Indian Council of
Child Welfare, now that Govern-
ment would make a law and we will
be made to believe that we will have
the best of results in the coming days
fur our children. That is the reason
why I said that this is a fraud on the
children of our country. That is why
I said we are hypocrites.

Now, Sir, T will refer to the other
study about which I was saying.
The other study was made in the
year 1976. That study was made in
relation to the money that was ex-
pended on these specialised program-
mes for providing nutritious food
for children. It was again a study
undertaken in Delhi. It showed that
cnly four out of every ten children
covered by the programme received
the food. Six did not get; only four
got. What happened to the money
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that was provided for these six
chiidren? The money that should
have gone to these children, the
food that should have gone to these
children was found in the black mar-
ket, (Time bell rings). 1 am not
clesing, I will continue.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): You Kkindly
finish now. There are some more
speakers,

SHRI LAKSHMANA MAHA-
PATRO: 1 have got some more points
to say. The debate on thig Bill was
to be for the whole day but the
Vieva-Bharati (Amendment) Bill has
tsken the major part of it. Anyway,
I shall try to be as brief ag possible.

So, Sir, this is how the money that
ig sanctioned or set gpart for the
children is being utilised. Yet the
Government is not able to take any
stepg to prevent food meant for chil-
dren either going to the pockets of
middlemen or getting into the black
market. Thig is the gtate of affairs. In
Celhi jtself the other day in the month
of January end and heginning of Feb-
ruary, there was a big seminar which
was sponsored by the Women's In-
ternationa} Democratic Federation and
was organiseq by the National Com-
mittee for Asian Regional Seminar on
Child, According to them—it has
come in the Statesman of February
3, 1978—“Seminar seeks 5 fair deal
for the child”. What has appeared in
the Press is “Seminar sponsored by
the Women’s International Democra-
tic Federation and organised by the
National Committee for Asian Re-
gional Seminar on Child was attend-
ed by the representatives from 13
countries, international regional and
non-Government organisations and
UNESCO, UNICEF and the Economic
Commission for Asia and the Pacific.
The participants unanimously expres-
8ed concery with the problem of child
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labour and the contradiction betweem
the existing situation ang the princi-
ples of United Nation’s declaration on
the rights of the child. They were of
opinipy that the child labour could
only be eliminated....”—this is the
most important thing and I want the
whole House tp take note of, includ-
ing the Minister—*“.. by effective
steps to strengthen the position of the
family by full employment as an
effective socia] security system.” How
a child engaged in picking up cinders
or the burnt coke in the railway yard
can strengthep a family’s economic
position? Every child of a poor
family is regarded as the wealth of
the parents whg woulg be used for
making money for the family. That is
the spirit with which the parents give
birth to 5 child. As soon as the child
starts trotting gbout, the parents feel
that he is fit enough to procure some
money for the family. If they are in
the village, they not onlyv go in for
some avocation for themselves but
they also try to make some money by
'making the chilg work with some-
body., Therefore, whenever such a
Bill ig brought I have somehow a feel-
ing that why punish the poor em-
ployer, because he may not be so
much anxious to employ a child. Of
course, I know, anxiety of the em-
ployers is there ty; employ children
and if you go to the countryside, you
will find very small children being
employed, who cannot do any hard
work put yet they are kept and used
as servants. The reason for that is
that the employer can employ a small
child for very low wages oy some-
times for no wage at all. If they are
given a little of gruel, they wil] be
satisfied with that. It may also be
possible that the parents might have
approached the employer and influen-
ced him, requested him, to keep the
child so that the burden of the child
wil] pot be there opn the family, In
addition, they will also be able te
earn a few rupees through the em-
ployment of the child. This also hap-
pens. There are many such instances
where the parents have been forced
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to send their children for employment
and they feel that the children should
be a source of income. This is be-
cause of the socio-economic condition
in which the family is placed. Sir,
I 'neeg not dilate on the question of
unemployment. Nothing has been
done as yet to attend to this problem.
Every day, this is increasing. This
issue has beepn raised in this House
30 many times, how there has been a
great influx of the rural population
to the cities. They come to the cities
with the foag hope of getting ém-
ployment. Somebody said that the
city slums are the transplants gf the
rura] miseries, Thig is very correct.
Who are the people whp come? The
landless labourers and the tribals
migrate wity the fond hope of getting
employment ip the cities. They
come to the cities seeking employ-
ment. Some of them who are fortu-
nate get something to fill their bellies.
To supplement the racome, they {ry
to get their children employed, For
the others who are unfortunate, the
misfortune of the children and the
family ig more evident,

This is how things are developing
in this country. I need not speak fur-
thep on the question of unemployment,
The problem of unemployment is in-
creasing only because of these reasons.
My only request to the hon. Minister
ig that, we ghould not tinker with the
problem of child labour in this way.
On the other hand, we should go into
the causes of childg labouy and into
the causes of unemployment., How
coulg an employer employ children if
the Government is very firm about it?
How could the parents fee} like send-
ing their children for employment
fastead of sending them to school if
the Government is very firm about it?
The other day, we asked the Prime
Minister: You are very much anxious
and you are very much interested to
to do away with unemployment and
you are very much interested to
amend the constiution, but have you
on the Agenda the amendment of the
Fundamental Rights Chapter to pro-
vide for the right to work? He says
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‘No’. But he has a ten-year pro-
gramme for doing away with unem-
ployment, Nothing as yet has been
done in regard ty this problem. The
rural side is the worst-affected area
as far gs the children suffering from
mental health and bodily health are
concerned, In gspite of the tall pro-
clamations of this Government, I gm,
pained to say that this Government,
ke the previous Government, has
done nothing to implement the Direc-
tive Principles of State Policy. The
previous Goverament failed {fo do
anything i, thig regard. This Gov-
ernment alsg is not prepared to touch
the fringe of the Directive Principles
of State Policy enshrined in the Cons-
titution. That ijs the reason why our
children are in this stage. That is the
reason why the parents gre forced to
send their children for employment,
That is the reason why, when such a
Bill is introduced, the Labour Minis-
ter is not able t; tell us as to what
is the efficacy of this particular law
which is there from 1938 till this date,
Forty vears have passed. We do not
know how many childre, have been
employeq in violation of the provi-
sions of the law and how many em-
ployers have been prosecuted for this.
The fact is that they coulq not pro-
vide for such a thing. This law, in
particular, does not apply to those
establishments covered by the Fac-
torieg Act. This igonly a small am-
endment of the law. But let ug see
what the Statement of Objects and
Reasons of the 1938 Bill says:

“The Royal Commission on La-
bour drew attention to the serious
abuses prevalent in many establish-
ments not subject to the Factories
Act. In particular, mentioy, is made
of the employment of children.
often at a very early age, in various
offensive and, in some cases, dange-
rous occupations,”

It was not that they did not want
children to be employed. Buf they
wanted that children should not be
employed in really offensive ang dan-
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[Shri Lakshmana Mahapatro] ;|
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gerous occupations. The Bill intends E
to prohibit employment of children at
the age of 12 in precincts and cstab-
lishments enumerated in the Schedule,
which have been selected eilher be-
cause they are unhealthy or are ac-
companied by exploitation of child
labour. Provincialk Governments
which have been consulted are given
full powers to amenq the Schedule.

Therefore, this was how it was
brought. .. ,
THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please con-
clude.
SHRI LAKSHMANA MAHA-
PATRO; I am comi'ng te that, Sir.

I think the Schedule remains intact.
Bidi making, carpet weaving, cement
manufacture including bagging of
cement—of course, thig ig really bad—
cloth printing, wmica cutting, soap
maaufacture. tanning, wool cleaning—
these were the things that were listed
in the Schedule, Is it al] that is there
in the country? Evidently, he does
not want the child ty go to the rail-
way station gng to the port. I think
these gre the two places where he
does not want the child to go, but he
cannot prevent him becauge the child
has per force to go there and the law
also does not prevent him, et me
make that clear for the understanding
of the hon. Members who might be
feeling that this is a leap forward.
You want to prevent the employer,
that is all right, but you cannot pre-
vent the person whg employes him-
self. There is nothing in the law to
prevent him from going there. You
can easily get umpteen number of
cases where it was not the anxiety of
the employer, but the anxiety of the
child itself and the parents who em-
ploy them though they come within
the restricteg age.

So, sir, I want to say that the
children of this country neeq a lot of
care. Their exploitation is something
abominable agnd yet I say that they
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are compelled to be in that situation.
T'he Government at the moment does
not feel compelied to ailtend to the
ectnomic conditions of the family, of
the parents, so that they could prevent
cherr children from going to such
hazardous places, to places where
unhealthy conditions exist, so that the
parents could think of turning the
taces of their children tg the schools
which are yet empty. In spite of
your drives, you have sp many drop-
outs. Theretero, my submission s,
it you are really serious to give a
very good Image of yourselves in the
International Year of the Child, please
attend tg the problems of the family.
The family's miserable condition is
the cause of the child’s exploitation.
It is the cause of hig employment
anywhere  which you feel you
can very well prevent and where I
have all my doubts.

SHRI L, R. NAIK (Karnataka):
Mr. Vice-Chairman, Sir,, at the outset
I would like to say that I want to be
very brief ang refrain from talking
at random, on g simple subject like
the Bill that has been introduced.
At the outside, the hon, Minister has
explicitly said what is the object of
thiz Bill. It is a simple Bill and also
ay the same time it may alsg be said
that it is a non-controversial one. The
Bill arms at amending the principal
Act, Employment of Children Act,
1938. When we say that it is an Act
of 1938, it has been passed long long
before, even the Constitution of India
was not enforced jn this country. It
was actually an Act which was en-
acted during the British regime,
Since then no attempts have been
made to bring zbout amendments to
such an Act though the gmendments
were gbsolutely essential. I have geen
form the amending Bill and alsp ihe
principal Act of 1938 that the provi-
siong are very simple ang they all re-
late to prohibition of employment of
children in certain vocations concern-
ing the railways as well as the ports.
The present Bill seeks to widen
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the area of protection. Of course, to
that extent protection is absolutely
essential because the ature of em-
ployment that the children  have to
face is of a very hazardous nature and
it is, therefore, in the (fitness of things
that the children should have to be
vrotected. But the point at issue 15
whether the Bill that has now been
brought is 5 comprehensive one. Is
it Y0t high time that e gttempt at a
comprehensive Bill being brought so
that children within the age of 14 or
15—whatever you may like to have—
are forbidden from employment in all
avocationg which are hazardous to their
health gng which will also come in
the way of their development? We
often call the children of today as the
citizens of tomorrow. This itself
shows that it will be absolutely essen-
tial to take care of the healthy growth
of children, not only by educating
them properly but also by seeing that
economic forces do not drive them to
accept gny kind of avocation which
will prevent they, from achieving
their cherished growth. So, the ques-
tion that arises is whether the pre-
sent Bill, which is of 5 very limited
nature, will serve the purpose. I gm
sure the hon. Ministe, will also agree
with me that it will not serve the
purpose.

Now our Constitution under article
24 clearly lays down that children
within the age of 15 shall not be em-
ployed in any factory or mine or any
employment which is of hazardous
nature. This article 24 occurg in the
Chapte; on Fundamental Rights and
this is very important. Though it
occurs 38 5 Fundamental Right, no
attempt appears to have beep made to
give full value to this Fundamental
Right go that the children are taken
care of,

Sir, there is another article which
is of a directive nature. That ig arti-
cle 39. Under this article, it shall be
the duty of the State to ensure that
the strength and health of all workers,
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whether men or women, and the ten-
der age of children are Mot abused.
This is also another very important
directive which the State ig required
to take care of. But what hag hap-
pened is—ag many speakers have said,
and especially I refer to the speech
of Mrs. Leela Damodarg Menon who
has rightly pointed out—that several
anomalies have crept in s far as the
solutions of the problemg of children
are concetned, I  therefore, urge
that whatever she hag said should be
taken care of with due urgency. Of
course, my hon. friend, Shri Kalp
Nath Rai has spoken of the political
will of the Janata Party. No doubt,
political will is necessary to imple-
mant such a measure. It can be said
that gince the Bill that has been
brought has only a limiteq purpose
and the Government has not {iaken
care to bring forward a comprehen-
sive Bill whicy pervades all walks of
life, so there is definitely a lack
of political will op the part of
the Government, Therefore, it will
be necessary to introduce such
a Bill as early as possible.
Sir, I have observed that under article
45 of the Constitution all children up
to the age of 14 shall have free and
compulsory education and this is
supposed {to be achieveq within a
period of ten years from the com-
mencement of the Constitution. The
Constitution came into force with
effect from 26th January, 1950, BRBut
even today we heard the hon’ble
Minister of Education saying several
times as to how it has not been possi-
ble for the Government to say that
they have achieved this goal. The
goal is still far off.

SHRI K. B. ASTHANA (Utlar
Pradesh): What did you do in thirty
years?

SHRI KALP NATH RAI: What is
your responsibility?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV). You please
continue,
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SHRI LAKSHMANA MAHA-
PATRO: 'The past wag bad. The
present is worse. What about the
tuture?

SHRI KALP NATH RAI: What is
the policy of the Government?

THE VICE-CHAIRMAN (SHRI
SHYAM TLAL YADAV): Let him
conclude.

SHRI L. R. NAIK: Only a weak-
kneed government remembers the
past to justify its present misdeeds.
That is not the point. The point is
whether the present Government has
thought it fit to introduce compulsory
education. Of course, they have
introduced the Bill. But do they
have the necessary political will to
implement its provisions? I know
policy is one thing and its implemen-
tation quite a different thing. As far
as my knowledge about Karnataka
goes it is my definite view that there
is so much wanting in implementation
due to the aftitude of bureaucracy.
Therefore, that has to be taken care
of. Supposing compulsory education
is introduced up to the age of 14, the
child would remain in school up to
14 and there would be no necessity
about his employment. ‘This Bill
aims at prohibiting employment of
children below 15 and this Bil] would
not be necessary. And the question
cf hazardous avocation would not have
arisen. S what is important is to
see that all such measureg which are
of a far-reaching nature and which
are of an essential nature for the
development of our nation have to be
faken care of and should not be
loocked down upon. This is absolutely
essential, ..

Sir, I had the privilege of staying
abroad for over ten years in London
with my family. In fact, I was chair-
man of a parent’s association. That
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position enabled me to know how
wmuch attention was being paid in
those countries for the growth of
children. 1 have visited most of the
European counfries. There even
today they take the utmost care of
the children. It will be difficult for
anybody to find children up fo the
age of 17 in employment. No organi-
saiion can employ them. It is an
offence to employ children within the
age of 17 whatever might be the
organisation. Therefore, ynless such
a comprehensive measure ig adopted,
1 am afraid all piecemeal legislaticns
will not help our children. I, there-
fore urge upon the Government to
consider this issue in a very com-
rehensive manner. Of course, I have
no objection in supporting the present
Bill as it bhag a limited purpose. But
this Bill has to be considered in a
very comprehensive way. With these
few words I have done.

SHRIMAT] KANAK MUKHERJEE
(West Bengal): Mr. Vice-Chairman,
Sir, It is very unkind of you for
giving me this opportunity of speak-
ing on this Bill at the fag end of the
day when everybody including myself
is tired. But I feel it is my duty to
say a few wordg on thig Bill. It
would have been a pleasure if I could
welcome it as a comprehensive effec-
tive Bill on the eve of the Interna-
tional Children’s Year. 1979 has been
declared the International Children’s
Year by the United Nations. And
certainly India has got to fulfil its
own part. I would be very happy if
it had been like that. But it is all
right so long as it ig a symbolical
gesture. Section 3 of the Act pro-
hibits employment of children who
have not completeq their fifteenth
year in certain occupationg, like
railways and so on. Even the Cons-
titation of India, Part III—Funda-
mental Rights—says under Article
24—Prohibition of employment of
children in factories, ete.;—“No child
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below the age of fourteen years shall
be employed to work in any factory
or mine or engaged 1In any other
hazardous employment.,” 1t is very
good to read and hear, but unfortu-
nately the reality is absolutely
different ag all other friends of mine
have stated earlier. Under the
present socio-economic conditions of
our country, it is only a mockery to
say that we prohibit the explojtation
of children by, law, that we will just
put a notice board and write on that
that children must not be employed.
This reminds me of a fine story told
by no less a person than Comrade
Lenin himself. In one of hig articles
on women, he exposed the mockery
of bourageois welfare worn. He cited
this instance in his article: “Once the
Holy Queen of Germany went to
visit a home for destitute women.
Naturally there were many unfortu-
nate unmarried mothers with their
children as the real conditions of the
society are and were. But could the
Holy Queen bear to have the sight of
unmarried mothers =~ with  their
children? So the derision of the
management was {0 put rings on the
fingers of the unmarried mothers as
a sign of marriage so that the Holy
Queen does not have the sight of un-
married mothers.”

That is the mockery. This is also
Something like that. It would be
mockery if we put a notice board and
write on that, “Children must not be
exploited ang children Hust not be
employed here.”

“Hazardous.” What is not hazard-
oug in employment? If the railways
are hazardous, if mineg are hazardous,
if construction work ig hazardous,
is not the bidi industry hazar-
dous? Ts not any other work
where our children are employed
hazardous An hon. friend there was
sayving that the Indian Counci] of
Child Welfare undertook a Centrally
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sponsored research project on Work
and Children in Urban Delhi. What
they found is that 25 per cent of the
children were working as unpaid
family workers in the household
enterprise and 17,6 per cent were
self-employed. Do we want that our
children should not do hazardoug work
in the mines and industries but they
should go to families as serfs and
slaves as unpaid workers? Do we
want that? Certainly we do not want
to see our children turning into serfs
and slaves of families, as unpaid
workers? Lakhs of children—boys
and girls—are engaged in the bidi fac-
tories, plantations and cottage indus-
ries. And there are many types of
cottage industries where the working
conditions are much worse than in
any standard institution.

Again, child labour wil] not be
banned in all the industries. If you
ban child labour only in certain indus-
iries, they will go to other industries.
If they do not get work, they will be in
the streetg selling illict liquor and
doing all sort of things. I know it
from my own experience as tg how
many children are associated  with
black-marketing, selling wheat and
rice and so on i nback. If we want
to keep up the morale of the
children, then how can that be
through a ban on child labour?
Now, what will be the result
of this Bill?

6 p.M.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV). You can
continue tomorrow.

SHRIMATI KANAK MUKHER-
JEE: Sir, if you give me only ten
minutes, I can finish it today. Will
you please give me that much time?



267 Message from

AN HON. MEMBER: Possibly she
is sot remaining here tomorrow.

SHRIMATI KANAK MUKHER-
JEE: You give me only ten minutes
and I will finish.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): Other prog-
rammes are there. You can finish
tomorrow. I think that will be better
Secretary-General will place the

Message.

oo E

MESSAGE FROM THE LOK SABHA

The Air (Prevention and Control of
Pollution) Bill, 1978

SECRETARY-GENERAL: Sir, I
have to report to the House the
following message received from tne
Lok Sabha signed by the Secretary
of the Lok Sabha:

“] am directed to inform Rajya
Sabha that Lok Sabha, at its
sitting held on Tuesday, the 25th
July, 1978, adopted the annexed
motion in regard to the Air
(Prevention and Conirol of Pollu-
tios) Bill, 1978.

I am to request that the concur-
rence of Rajya Sabha in the gaid
motion, and also the names of tne
members of Rajya Sabha appointed
to the Joint Committee, may be
communicated tp this House,

MOTION

‘That the Bill to provide for the
prevention, control and abatement of
air pollution, for the establishment,
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with a view to carrying out the afore-
said purpose, of Boards for the
prevention and control of air pollu-
tion, for conferring Op and assigning
to such Boards powers and functions
relating thereto and for matters
connected therewith, be referred to a
Joint Committee of the Houses con-
sisling of 30 members, 20 from  this
House, namely:—

(1) Shri P. Anbalagan
(2) Shri Manoranjan Bhakta
(3) Shri Gananath Pradhan

(4) Shri Dinesh Jorder
(5) Shri B. P. Kadam

(6) Dr. Karan Singh

(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa

(9) Shri B. P. Mandal

(10} Shri Jagdish Prasad Mathur
(11) Shri R. K. Mhalgi

(12) Shri Govind Ram Miri

(13) Shri Nathupi Ram

(14) Shri R. N. Rakesh

(15) Shri Ram Kinkar

(16) Shri Ram Murti

(17) Shri Vasant Sathe

(18) Shri Chiman Bhai H. Shukla
(19) Shri A. Sunna Sahih

(20) Shri Sikandar Bakht

and 10 from Rajya Sabha.

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total mem-
ber of memberg of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the eng of
first week of the next session;



